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To, Date:10/03/2025
The Registrar of National Green Tribunal OA-73/2025/EZ

Eastern Zone, Kolkata

Pin No.700157
West Bengal - NUIEH’) th ALE:

Bk /ms-
Allegation Letter.D.B.054-2-25(D)

Sub: Violation of Environmental Rules by Pollution Control Board, Assam
Sir,

You will appreciate that considering the severe air pollution potential of brick industries
and possible impacts on health of peopie residing nearby the kiln, Govt of India vide
“Notification number GSR 143(E) dtd. 22.02.20222 notified the Environment (Protection)
Amendment Rules, 2022, in which specified sitting criteria for brick industries (Annexure-l)
were mandated. The provisions of the Notification have to be implemented by a State Pollution
Control Board (SPCB) whenever permission is granted to establish a brick industry. It may be
noted that Govt of India, through the said notification, mandates that the location of a brick kiln
be fixed at least 800 m from any residential house or it should be at least 1 km away from an
existing brick kiln chimney.
It is observed that Pollution Control Board, Assam is blatantly violating the provision of
the said Rules framed by Govt of India for personal gains of officials involved in granting the
Consent to Establish (CTE) for brick kilns thereby causing threat to the environment and human
health. The regulator of the Environmental Rules is violating the Rules itself in Assam. It is
understood that A few officials of Pollution Control Board, Assam are blatantly violating the
provisions of the said Rules , for personal gains, showing thumbs down to the Environmental
Rules of the country.
An example of granting CTE to a brick unit, M/s JAI Brick industry by Ms Mousumi
Bardalai, Additional Chief Environmental Engineer is mentioned here (Annexure-ll). CTE was
' granted to establish the said Unit in the middle of a village and within 200 m from village ( )
houses and within 300 m away from another existing brick kiln. The concerned officials resorted f
to hiding of facts or distance criteria intentionally while granting CTE to establish polluting brick
kilns very near to residences and near to other kilns in violation of the said rules. Note history of
the processing of application in online consent management portal (OCMMS) is attached, in
which it may be observed that the application had been processed only for personal grain.
Chairman Arup Kr Mishra is allowing the officials to continue with this malpractices
though there has been public complaints against such permission granted by a few corrupt
officials of PCBA. Copy of one public complaint is attached (Annexure-lil)
This is one of the many such cases where the named official permitted many brick kilns
to establish in villages, for personal gains, in total violation of the mentioned environmental
/\&\OS}\ notification and this has resulted in irreparable losses to the environment and human health.
B, This has already drawn public resentment against the corrupt Board officials, who are
totally protected by the Chairman of the Board and thereby encouraging the officials for
corrupt practices and damaging of the environment. This has already invited public grievances
against the Board official but the highest authority in the Board in encouraging such corrupt
practlces for personal gain
PCBA may be directed to suspend the CTE granted to the Unit. Corrupt PCBA officials, as
identlfled, to be made liable for financial compensation to the Industry, which has already set

up the Unit with permission from the Board.



We request the Hon’ble NGT to intervene into the matter and pass an order with
exemplary punishment to the corrupt officials of the Board so as to save the environment and
also to set an example so that PCBA Officials do not resort to corrupt practices in giving
permission to any brick industry in the State in violation of the Environmental Rules framed for
the protection of the Environment. We also kindly request the hon’ble NGT to examine the role
played by the Chairman of PCBA, the highest authority in the Board, for his indulgence in
granting permission to establish brick kilns in violation of the Rules, even after there was strong
public complaint submitted to the Chairman against the establishment of M/s Jai Brick industry.
Thanking You,

Yours Faithfully

WW’”’ B
Dulal Bora, \© ﬁoazozg
S/0 -Late. Deben Bora.

House No-118.

Rajib Gandhi Path.

Kainadhara Tiniali

Khanapara, Guwahati-781022.
Dist-Kamrup(M).(Assam)

Ph. No-9435707133.

Email- associatesdbpa@gmail.com
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
tion) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In

the Environment (Protection) Rules, 1986, in the SCHEDULE-L, for entry at S1. No. 74, the

following entry shall be substituted, namely: -

"74

Brick Particulate matter in stack emission 250 mg/Nm’
Kilns Minimum stack height {Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)

- Kiin capacity equal or more than 30,000 bricks per day 16 m {at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns}
- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kiins.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO; as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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ya

%311(:!( kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

12.

Note :

orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

. All necessary approvals from the concerned authorities including mining department of the

concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.
Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part 1, Section 3, Sub-
section (i) vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
gty sgmed by A8 KUMAR

and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR SRR



‘ Pollution Control Board, Assam
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CONSENT TO ESTABLISH

‘CONSENT TO ESTABLISH’ {CTE), under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974, and Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981, as amended, and Rules framed there under, is granted to:

i) Name of the unit + M/s JAI Brick Industry.
i) Name of the Qccupier / ¢ Mijanur Rahman, Proprietor.
Applicant and Designation .
ity Address of the unit ' 1 Vill- Baguriguii, P.O- Malibari Pather Bazar,
Boko, South Bank, Kamrup (R), Assam-783129
iv)  Project cost + Rs. 75 (In lakhs)
v) Type of Project/Category : Bricks Manufacturing Unit
(Orange Category)
vi)  Details of Product
Si. Ne. Product Quantity
1 Clay Bricks 75,00,000 Nos./ season

TERMS AND CONDITIONS:

1. The applicant shall adopt only zig-zag technology or vertical shaft for the production of
brick as per the notification issued by MoEF&CC, GOI vide G.S.R.143(E),
di.22.02,2022.

2. This Consent to Establish (CTE) has been accorded based on the particulars furnished
by the applicant vide Application 1D: 2844183 and subject to addition of further or
more conditions, if so warranted by subsequent developments. The CTE will
automatically become invalid, if any change or alteration or deviation made in actual
practice.

3. ‘Consent to Establish’ will be valid till the date of commissioning of the unit or seven
(7) years whichever is earlier.

4. The CTE may be modified, suspended in whole or in part or withdrawn by the Board

during its term for cause including, but not limited to the following:-
& a) Violation of any Terms and Conditions of this CTE;
ﬁn-} . b) Obtaining the CTE by misrepresentation or failure to disclose fully all relevant facts;

¢} If any genuine complaint received.

5. The unit shall obtain prior ‘Consent to Establish’ from the Board for any further
expansion, alteration, modification, or modernization of the project.

6. The project authority shall install a Display Board as per the Boards notification no.
PCBA/LGL-95/202 1/Notification/01 dtd.11.11.2021 (Appendix-A).

7. The project proponent shall develop a greenbelt/plantation area with native trees
covering atleast 33% of the total plot area,

8. Proper housekecping has to be maintained. The unit shall not burn any waste within
premises,

9. The project authority shall obtain ‘Consent to Operate’ from the Board before starting
the unit.

Contd...p/2
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10. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as

amended and the Air (Prevention and Control of Pollution) Act, 1981, as amended, any
Officer, empowered by the Board on its behalf shall have without interruption, the right
at any reasonable time to enter the unit for inspection, collection of sample for analysis
and may call for any information as deemed nceessary. Denial of this right will cause
withdrawal of the CTE.

. §pecific Conditigns:

A) Air Aspects:

ii)

1. Type of Fuel {used) Coal
. The unit shall strictly comply with the guidelines issued by MoEF&CC, GOI vide

G.S.R.I43(E), dd.22.02.2022, as mentioned herein under:

Particulate matter in stack emission 250 mg/Nm’

Minimum stack height (Vertical Shaft Brick Kilns) L4 (atleast 7.5m from

-Kiln capacity less thon 30,000 bricks per day fonding platform}
Rrick | -Kiln capacity equal or more than 30,000 bricks per day F4m (atleast 7.5m from
Kilns ‘ loading platform}

Minimum stack height (Other than Vertical Shaft Brick Kilns)

-Kiln capacity less than 30,000 bricks per day 24 m '

. -Kiln dapacity equai or more than 30,000 bricks per day 27m

i} Al brick kilns shall use only approved fuel such as Piped Natural Gas, coal, firewood
andfor agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be
allowed in brick kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or
design laid by the CPCB for monitoring of emissions.

iii) Particulate Matter (PM) results shall be normalized at 4% COy as below:

iv} PM (normalized) = PM (measured) x 4%)/(% of CO, measured in stack), no
norinalization in case CO, measured > 4%, Stack height (in meter) shail also be
calculated by formmda H=14Q" (where Q is SO, cmission rate in kg/hr), and maximum of
two shall apply.

v} Brick kilns shall follow process emission/fugitive dust emission control guidelines as
prescribed by Pollution Control Board, Assam time to time.

vi) The ash generated in the brick kiln shall be fully utilized in-house in brick making.

vii) All necessary approvals from the concemed authorities including mining department shall
be obtained for extracting the soil to be used for brick making in the brick kiln.

viii} The brick kiln owner shall ensure that the road utilized for transporting raw materials or

bricks are paved roads.
ix) Vehicles shall be covered during transportation of raw materials/bricks.

. Coal shall be stored in shed.
4. The unit shall comply with ambient noise level standard, as notified by MoEF & CC,

GQI vide GSR 7, dated Dec.22, 1998 as mentioned herein under;
Limit in dB (A) Leq )
- Day Time (6:00 AM - 13:00 PM) Wight Time (10:00 PM - 6:00 AM)
75 70

. The unit shall ensure that fugitive emissions from its activities are controlled in and

around the factory premises by adequate sprinkling of water.

. The unit shall install permanent monitoring platform with proper monitoring facilities

as per CPCB Guidelines for Emission Regulation Part-TIT (Appendix-B}.

B) Water Aspects;

1. Source of Water Ground water,

2. Details of water consumption and eftfluent generation:-
Si. No. Name Quantity
1 Raw water Consumption 3.0 KLD
2 Efiluent Generation 0.5 KLD

Contd...p/3
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3. Permission shall be obtained from the Central Ground Water Authori \’C(QQW;A').»'/ &
for the extraction of ground waler, if applicable. < f;,f"-f
. ‘s - . N et

4, i) Storm water within the battery Hmits of a unit shall be channelized thtduglp*®

separate drain/pipe passing through sedimentation tank.
it} For storm water discharge, the unit shall comply with general effluent discharge
parameters standard, notified by MoEF & CC, GOI vide G.8.R. 422 (E); dated

31.12.1993 (Appendix-C).

C) Solid Waste Aspects:

1. Adequate facility shall be created for collection, storage, transportation, treatment and
disposal of solid waste generated from the unit.

2. Adequate system shall be adopted on reduction of waste generation and enhancement
of re-utilization and recycling of waste materials,
3. Solid waste generated in the unit shall be disposed of as per the provisions of Solid

Waste Management Rules, 2016.

The unit shall submit compliance report of the mandated conditions by April 5™
every year to Member Secretary, PCBA as well as to Regional Office, South Bank till the
completion of the project. The Board will have the liberty to withdraw the CTE, if adequate
pollution control and safety measures are not implemented by the unit. '

(M. Bardalai)
~Senior Environmental Engineer

Memo No. PCBA/BONG/T-1 352/24-25/222-\A$q-y Dated Guwahati, the  Aug, 2024

Copy to:
1, M/s JAI Brick Industry, Vill- Baguriguri, P.O- Malibari Pather Bazar, Boko, South

Bank, Kamrup (R), Assam-783129- for information and compliance of conditions.

{M. Bardalai)
?q,/}leenior Enviropnmental Engineer
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Poliution Control Board, Assam
Bamunimaidam, Guwsahati-21
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No. PCBA/LGL-95/2021 [Notification / 01 Dated Guwahati, the 11w Nov, 2021

_In exercise of the powers conferred under Section-5 of the Environment
(Protection} Acl, 1986 as amended till date and keeping in view the need of
public interest towards dissemination of vital information regarding
Consent/Authorization of this Board, all industries are hereby directed to
install a Display Board of minimum size 5'x4°, near the main entrance gate.

The format of the display beard is given below:

Name and Address of the Unit : M/s.

' i No.:
Eonsent to Establish (QTE) Dato of Issuc:
Consent to Operate (CTO) No.:
. Date of validity:
Authorization under Hazardous & Other | No-: '

waste (Managemeni & Transboundary Date of Issue:

Movement) Rules, 2016 {if appiicable) Date of validity:

4

i

Member Secretary

Memao No, PCBA/LGL—QS/2021/Not§ﬁcation/01—A &> Dated Guwahati the 11t Nov, 2021
Copy to:
\} The Commissioner & Secretary to the Govt of Assam, Department of Envirenment &
2.
3.
4,
5.

Fotest, Dispur for kind information,. -

P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman,
‘The Al Regional Head s, PCBA for information & necessary action.

M/S APS Advertising Pvt. Lid, Guwahati-1, They are requested to publish the “NOTICE® in
“the Assam Tribune” and “Dainandin Barta” on'12.11.2021,
Notice Board, Head Qffice / Website {www.pebassam.argl, PCBA.

l&' ' ’ Member Secretary

\Y

.\?



Pevatiog of Samphing Pogs

booenwre faminar Oow the smwplog ports shall be kecated
al uthenst B tmes  chimpey dlameter down Sream and 7 Umey
up strewn {rom any flow disturbance. Foe 8 rectangular oross
seckion  thie equivalent  dameter (Do) shall be esleulated from
the following eguation (o determine up streum, down streass
Ele T eryviae
Gisldiiees. ‘ 1w

Be = ToW

Vhere L = Leagth in m, W = width in m.

Sometimes it hay so happes for existing chimneys that sulficient
physical chimney height is nov available for desived sampling
tacation in such cases additional traverse points shall be taken as
piven under 2.4.0.

The sampling port should be preferably provided an the deivery

side of duct or chimney and ot on the suction side.

Sl Environmental Enaines
P_og{uu_on__ Conlrot Board: Ag 55 'e;rr
yp@amégfnﬁmwwmm
- DOV, of Assamy - '
Bmwaq_ Guwahati-z1
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Fae Eiavivomment (Progection) Brles, 1956

'[SCHEDULE - Vi}

{See rule 3A)

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENTAL

POLLUTANTS PART-A : EFFLUENTS

. Standards
S. Parameler N -
No. T lntand Public Land for Marine constal
surface Sewers irrigation areas
waler -
(a) (b} (c) (d)
See 6 of
See 6 of - See 6 of
1. Colour and odour Ao Ann elxme Annexure-i
ol " 10c 600 200 (a)For process
2 S“ip‘:;d:d sofids oo viaste water-
mgh, Max. e 100
L (B)For cooling
T water effluent
P02 10 percent
~-above total
“suspended
- mialter of
influent.
3. Parficulate size of  Shall pass 850 - - (a}‘F_'I_o'éI_abte
suspended solids.."___micron is solids;  max. 3.
< Sieve mmeos
' - ()Sellleable
“o solids, max.
B . 850 microns’.
24_ e * . 62 — o
5. pHValue 55109.0 55180 5510 8.0 55 0 8.0
6. Temperature shall not - -- shalt not exceed
axceed 5°C 5°C above the
above the receiving water -, - :
receiving water temperafure NUSES E
_ temperature '
| Schedule VI inserted by Rule 2{d} of the Environment {Protection} Second Amendment Rules, 1993 notified: '_

vide G.S.R, 422(E) dated 19,03, 1993, published in the Gazette
Omitted by Ryle 2Hd)i) of the
No.G.S.R.SOI{E). duted 31,12, 1993, -

No. 174 dated 19.05.1993,

Environment {Protection) Third Amzndment Rules,

1993 vide Notification
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s, Prararmete

Mo, ] _ B Sl;znd:_lr;i-:;-
W'-%:m ! ewers irrgation areas
. 2 3
—_— @
- il and grease 10 SE—
mgf hax. 20 to 20
8.~ Total residual 1.0 -
chlorin mgf Max, - 1.0
9. Ammonical 560 5
\ . 0 -
nitrogen (as N}, ? 50
mg/t Max.

Lot Total Kfe!dah! 100 - - 100
Nitrogen (as NH;) .
raght, Max.

11, Free ammenié(é’s . 5.0 - - 5.0
NH3) mgi, Max.

12. Biochemicat 30 350 100 100
Oxygen demand 13
days at 27°C} mght
max.

13.  Chemicat Oxygen 250 - - 260
pemand, mgh, -
max. T ST

14.  Arsenic (as As), 0.2 0.2 0.2 0.2
mgh, max. .

i5.  Mercury (as-Hg), 0.01 0.01 - .01
mgf, Max.

16. Lead (as Pb) mgf, 0.1 1.0 - 2.0
Max.

47. Cadmium (as Cd) 2.0 1.0 - 2.0
mall, Max.

01 2.0 -- 1.0

1g. Hexavalent
Chromium {as
Cr+8), mg/t max.

b substituted by Rule2 of the Eavironment (Protection) Amendment Rukes, §996 notified by G.5.R.176, dated 2.4.5995
may beread as BOD (3daysat 77°C) wherever BOD S days 20°C ooourred. .




Five Fuvirondient tProtecont Brles, FURn

S. 7 Parameter Standards
© . Inland Public Land for Marine coastal
surface Sewers irrigation areas
water
1 2 3
(a) (b (c} {d)

19.  Tolal chromium (as 2.0 2.0 - 2.0
Cr.} mygfl, Max.

20.  Copper (as Cu) 3.0 3.0 - 3.0
mgft, Max.

21, Zinc {As Zn.) mall, 6.0 15 - 15
Max.

22. Selenium (as Se.} - 0.05 0.06 - 0.05
mgfl, Max.

23. Nickel {as Ni} mgf, 3.0 3.0 - 5.0
Max.

‘124- P % . » *

?25_ ® ook * * * *

126. P * - * »

27. Cyanide (as CN) 0.2 2.0 0.2 0.2
mgfi Max.

128. koK o % . * * .

29, Fluoride {as F) mgh 2.0 15 - 15 '
Max. v

30. Dissolved - 5.0 -- . -
‘Phosphates (as P), .
mgft Max. ’

S RSt . ‘ : .

32..... Sulphide (as S): - 2.0 ~ - .. 50
mgdMax.

33. Phenoile 1.0 5.0 — . B9
compounds (as s
CeHsOH) mga,

Max.

§ . . .
Omitted by Rule 2(dXi) of the Environment (Protection) Third Amendmient Rufes, 1993 vide Notification
No.G.S.R.301(E), dated 31.12.1993.




RER P Fovivomment (Prolecinaag Koy, 1850

s, Parameter Standards
No. e . .
Intand Public Landg for Marine coaslal
suiface Sewers irrigation areas
waler
t 2 3
{a) () {c) {d)
34.  Radioactive
malerials ;
{a) Alpha emilter 107 107 10* 107
micro  curie/mit.
{b) Beta emitter 10° 10°® 107 10"
micto  curie/mi.
35, Bio-assay lesi 90% survivat of 90% 80% 90% survivai of

fish after 96 suevival of  survival of fish affer 96
hours in 100% fish afler fish after hours in 100%

effluent 96 hours 96 hours effluent
in 100% in 100%
effluent effluent
36. Manganese (as 2 mgi 2 mgll -- 2 mght
M}
37. lron (as Fe) 3 mgh 3 mgfl - 3 mgh
38.  Vanadium (as V) 0.2 mgll 0.2 mgfi - 0.2 mgil
39, Nitrale Nilrogen 10 mgh -- - 20 mgh,

540 ok x

A

Senior Environmantal Engi:;eer
Poliution Cenlrol Board, Assam
{Bepadment of Environmend and Forest,

‘gy/ Gout. of Assam})
Bamunimaldam, Guwahati-24

ird Amendment Rufes, 1993 vide Notification No. GS.R.

Omitted by Rule 2(d)D) of the Eavirvament (Protection) Th
SO1(E) dated 31.12.1993 .
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